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Date: ' 12.08.2016

Manjeet Slngh
oeputy Offiial tlquidator
National @mpany taw Ttibuna
Chandqad Bench

Sublecl: Transhr of orlginal record in the matter of Mr. Pdnlc Sagar Jasiva & Anr.

v/s. t4/s. shaldlsplnner Ltd. In c.P No. 80(NO)2012.

Sir,
I am to refer to the order pass€d bv the New Delhi Eeoch on 12.08 2016, t0

transfer the above stated re€ord in the matber of Mr, Prinic Saqar lasiya & Anr'

v/s. l4/s. shaKl spinner Ltd. In c.P No, 80{ND)/2012 to the Chandigarh B€nch as

the temtorial judsdlction falls wlth ule Chandlgarh B€nch Thercfore, the record is

benlng sent throlgh Shri Anil Kumar, L D C , Chandigarh Bench, who is on omcial

to|Jr at D€lhi,
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